
OFFICE OF THE PRINCIPAL DISTRICT 8! SESSIONS IUDGE (HOS)-: DELHI
ORDER

The following Committee is hereby constituted, with immediate effect :-

Name ofthe Committee Name of Iudicial Officer Designation

Committee for
implementation of

“Bail Orders sharing
Module on E-Prison

Platform. ~

Sh. Ashwani Kr. Sarpal, _Sp. Iudge (PC—Act) Chairperson
(CBI), RACC

Sh. Mukesh Kumar Gupta,
Member Secretary, DSLSA, RACC

Member

Sh.iSanjay Sharma-II, AS] (Central) Member

Ms. Kiran Bansal, AS] (Shahdara) Member

Sh. Sanjeev Kr. Singh, AS] (South) Member

Sh. Shailender Malik, AS], (New D elhi) Member

Sh. Gautam Manan, AS] (South—West) Member

Sh. Pulastya Pramachala, AS], (North-East) Member

Sh. Satish Kumar,iAS] (North) ' Member

Ms. Deepa1iSharma,IlS] (East) Member

Sh. Sonu Agnihotri, ASL (South-East) Member

Sh. Neeraj Gaur, ASI (North-West) Member

Ms. Shivali Sharma,—1ISI (West) Member

The Registrar (FASTER Cell), Delhi High Court Member

The Superintendent, Prison Headquarter,
Tihar Iail, Delhi

Member

However, the correspondence with the Hon'ble High Court will b‘e done only
through the undersigned. C4 " 5in?Al:4'9 ‘

Sub:- Committee for implementation of “Bail Orders sharing Module on E-Prison‘Platform.
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(GIRISHKATLPALIA) §9'“"Q
Principal District 8 Sessions judge (HQs)

D Y

No._ a'§/F.1(3)/Gaz/23 Date?l 3

Copy forwarded for information 2? necessary actionto :

P$'°!‘-*2"
The Officers concerned.

committee.

The Registrar General, Hon'ble High Court of Delhi, New Delhi.
The Principal District E3‘ Sessions Iudges, all Court Complexes, Delhi/New Delhi.

5. The ChiefMetropolitan Magistrate, Central District, Tis I-lazari Courts, Delhi.
6. The Superintendent, Prison Headquarter, Tihar Iail, Delhi.
7. The AO(])/Branch In-charge, Computer Branch, General Branch, Facilitation Center, Filing Section,

Tis Hazari Courts, Delhi.
yeP.S. to the undersigned.

. The Website Committee (English/Hindi), Tis Hazari Courts, Delhi.
10. The R81 Branch (Central) for uploading on LAYERS.

The Officer In-Charge, Computer Branch, Tis l-Iazari Court, Delhi, to pursue the matter with the said

Principal District 8 S ssions Iudge (HQs)
_ Delhi 9/
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